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Ayush Acharjee, Advocates for Respondent Nos. 
21 to 25 
 

Mr. Ankush Diwan, Advocate for Respondent Nos. 
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O R D E R 
 

30.08.2019  Learned Counsel for the Respondents, by way of last chance, 

is allowed to file reply affidavit within 10 days. Rejoinder, if any, may be filed by 

the Appellant within a week thereafter.  

 Post the case ‘For Admission (After Notice)’ on 17th September, 2019 

before the appropriate Bench. 

  

   [Justice S.J. Mukhopadhaya] 

Chairperson 
 

 
 

          [Justice A.I.S. Cheema]

    Member (Judicial) 
 
 

(Kanthi Narahari) 
Member(Technical) 

Akc/Gc 


